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MIS  - Management Information System 
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NP  - Non Plan 

NSDP  - National Slum Development Programme 
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SJSRY - Swarna Jayanti Shahari Rozgar Yojana 

SUDA  - State Urban Development Agency 

Ucs  - Utilisation Certificates 

UEPA  - Urban Employment and Poverty Alleviation 

UI  - Urban Infrastructure 

UNCHS - United Nations Centre for Human Settlements 

UPA  -  Urban Poverty Alleviation 

USEP  - Urban Self Employment Programme 

Uts  - Union  Territories 
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INTRODUCTION 

 I, the Chairman of  Standing Committee on Urban & Rural Development 
(2001) having been authorised by the Committee to submit the Report on their 
behalf, present the Twenty Fourth Report on Demands for Grants (2001-2002) of 
the Department of Urban Employment and Poverty Alleviation (Ministry of Urban 
Development and Poverty Alleviation). 
 
 2. Demands for Grants have been examined by the Committee under 
Rule 331E(1)(a) of the Rules of Procedure and Conduct of Business in Lok 
Sabha. 
 
 3. The Committee took evidence of the representatives of the 
Department of Urban Employment and Poverty Alleviation (Ministry of Urban 
Development and Poverty Alleviation) on 4th April, 2001. 
 
 4. The Report was considered and adopted by the Committee at their 
sitting held on 17th April, 2001. 
 
 5. The Committee wish to express their thanks to the Department of 
Urban Employment and Poverty Alleviation (Ministry of Urban Development and 
Poverty Alleviation) for placing before them the requisite material in connection 
with the examination of the subject. 
 
 6. The Committee wish to express their thanks to the officers of the 
Ministry of Urban Development and Poverty Alleviation (Department of Urban 
Employment and Poverty Alleviation) who appeared before the Committee and 
placed their considered views. 
 
 7. They would also like to place on record their sense of deep 
appreciation for the invaluable assistance rendered to them by the officials of the 
Lok Sabha Secretariat attached to the Committee. 
 
 
 
 
 

 NEW DELHI;                ANANT GANGARAM GEETE         
19 April, 2001                                                                Chairman, 
29 Chaitra, 1923 (Saka)                                Standing Committee on Urban  

                                                                               and Rural Development. 
 
 
 
 
 

 



REPORT 
 

CHAPTER I 
 

INTRODUCTORY 
 

 The erstwhile Ministry of Urban Employment and Poverty Alleviation was merged with Ministry 

of Urban Development on 27.5.2000 and renamed as Department of Urban Employment and Poverty 

Alleviation in the Ministry of Urban Development and Poverty Alleviation. 

1.2 The Department of Urban Employment and Poverty Alleviation is mainly entrusted with the 

responsibilities pertaining to: 

(i) Formulation of housing policy and programme (except rural Housing), review of 

implementation of Plan Schemes etc. 

(ii) Implementation of Swarna Jayanti Shahari Rozgar Yojana (SJSRY) w.e.f. 1.12.1997. 

(iii) Human settlements including UN Commission for Human Settlements, International 

cooperation and technical assistance in the filed of Housing and Human settlements. 

(iv) Administrative control of public sector undertakings viz. HUDCO Ltd. and Hindustan 

Prefab Ltd. 

1.3 Apart from the above major responsibilities, the Department is also entrusted with the task of 

monitoring the implementation of the National Slum Development Programme (NSDP) which was 

launched in August, 1996 to provide an additionality to normal central assistance to the States/UTs for the 

purpose of Slum Development. 

1.4 The estimated strength of establishment of the Department as on 1st March, 2001 stands at 126 

with a provision of Rs.211.80 lakh for 2001-02.   

Analysis of Demands for Grants (2001-02) 

Budget at a Glance 

(Rs. in crore) 

  Revenue  Capital   Total 

Charged        -        -       - 

Voted   213.27   184.00   397.27 



1.5 A total provision of Rs.397.27 crore for 2001-2002 has been made in respect of this Department 

under Demand No.83.  The detailed Demands for Grants of the Ministry were laid in Lok Sabha on 20th 

March, 2001. 

1.6 The overall BE 2001-2002 under Demand No.83 (Voted) is Rs.397.27 crore (Gross) both Plan and 

Non-Plan.  The respective provisions on the Revenue and Capital sides are Rs.213.27 crore and Rs.184.00 

crore.  The relevant break-up of Plan and Non-Plan provision is Rs.380.00 crore and Rs.17.27 crore.  The 

details of financial requirements for different programme/activity-wise and object/head-wise classifications 

are shown in Appendix-I. 

1.7 The comparative budget allocations of the Department during 2000-01 and 2001-02 and Budget 

Estimates and actuals for 1999-2000 are given below: 

Comparative Budget Proposals 

(Rs. in crore) 
______________________________________________________________________________ 
    1999-2000       2000-2001           2000-2001     2001-2002     Total 
          BE              BE                 RE                        BE 
    ___________     ____________     _____________   _________________________ 
    Plan      Non-Plan    Plan     Non-Plan        Plan     Non-Plan      Plan     Non-Plan 
     (Actuals)           (% variation over 
            BE 2000-2001) 
_______________________________________________________________________________ 
 
Revenue     195.00     9.32        224.50     9.51 113.00   7.55      206.00   7.27      213.27 
     (131.76)  (4.09) 
. 
Capital     150.00     10.00       155.00    10.00 159.00   10.00      174.00   10.00    184.00 
                   (150.00)   (7.00) 
_______________________________________________________________________________ 
 
Total      345.00    19.32        379.50    19.51 272.00   17.55      380.00    17.27   397.27 
      (281.76)  (11.09)          (0.13)      (-11.48)  
_______________________________________________________________________________ 
 
1.8 It is seen from the above comparative statement that on the Revenue side, (Plan) there has been a 

decline of Rs.18.50 crore (about 8.24%) in BE 2001-02 over BE 2000-01 which was at Rs.224.50 crore.  

On the non-plan side (Revenue side), there has been a decrease of Rs.2.24 core (about -23.55%) in BE 

2001-2002, which was at Rs.9.51 crore in BE 2000-01.  Although in the capital section, the allocation at 

Rs.174.00 crore in BE 2001-02 shows an increase of Rs.19 crore (about 12.26%) over that of Rs.155 crore 

in BE 2000-01 on the plan side, while on the non-plan side there is no change in BE figures i.e. of Rs.10 

crore of 2001-02 over that of 2000-2001.   



1.9 The allocations proposed for 2001-02 in respect of some major schemes/programmes vis-à-vis the 

BE and RE 2000-01 and BE 2001-02 are indicated below: 

(Rs. in crore) 
________________________________________________________________________________ 
Sl No.  Programme/Scheme  BE  RE  BE 
           2000-2001       2000-2001      2001-2002 
________________________________________________________________________________ 
   
  Revenue Section 
 
1.  SJSRY    168.00  95.03  168.00 
 
2.  Night Shelter Scheme  3.40  3.40  4.56 
 
  Capital Section 
 
1.  Equity to HUDCO  155.00  155.00  155.00 
  for Housing 
__________________________________________________________________ 

1.10 The Department stated that against an actual expenditure of Rs.123.00 crore in 1999-2000, the 

expenditure incurred upto February, 2001 under SJSRY stands at Rs.33.53 crore.  While under the Night 

Shelter Scheme and Equity to HUDCO for Housing the budgeted amounts have been fully spent/released. 

1.11 The Department stated that the reduction of BE provision in Revenue side (Plan) from Rs.224.50 

crore to RE of Rs.113.00 crore during 2000-01 is attributed mainly to the provision of Rs.38.00 crore made 

for the North-Eastern region which was not allowed at the RE stage.  The other major reduction was in the 

outlay under SJSRY Scheme under MH-3601 (from Rs.158 crore in BE 2000-2001 to Rs.85.00 crore in RE 

2000-2001) which could inter-alia be attributed to comparatively slow progress of expenditure. 

1.12 The reasons for reduced outlay in Revenue Expenditure on Plan side in BE 2001-02 vis-à-vis BE 

2000-01 is mainly due to 50% of the budget provision of Rs.38.00 crore for the North-Eastern region which 

was earlier shown entirely on the Revenue side during 2000-2001 has now been shown to the extent of 

Rs.19.00 crore on the Revenue side and the balance of Rs.19.00 crore on the capital side during 2001-02. 



1.13 Asked if tardy implementation of schemes was the prime reason for reduced outlay at RE stage 

and the steps taken to arrest this trend, the Department in a note stated that it is a fact that until the RE stage 

the expenditure incurred had not been commensurate to the BE provision.  The estimates for RE stage were 

decided in November, 2000. During the year 2001-02 every effort will be made to utilise the allocated 

provision. 

1.14 On the question of slow implementation of the schemes, the Secretary of the Department clarified 

during evidence that largely it was due to slow implementation and performance has not been satisfactory.  

The main reason, however, was that in the self-employment component of SJSRY, the Banks are not too 

keen to advance loans to the beneficiaries due to varied reasons. 

Allocation for North Eastern Areas 

1.15 A new provision of Rs.38 crore was provided under Major Head 2552 (Plan) in the Budget 

Estimates 2000-01 of the Department for the projects/schemes for the benefit of North Eastern region and 

Sikkim being in the nature of lumpsum non-lapsable provision. 

1.16 The RE 2000-01 under this head shows ‘NIL’ provision.  In BE 2001-02  this has been reduced to 

Rs.19 crore (in Revenue Section), while a new provision of  Rs.19 crore has been made under Major Head 

4552 (Plan) in the capital section. 

1.17 10% of the Plan allocation is required to be earmarked for North Eastern region as per the existing 

instructions.  The provision of 10% has been made on an overall basis and not under each and every 

scheme as all the schemes do not cover North Eastern region.  The amount remaining unutilised is to be 

transferred to the non-lapsable Central Pool of Resources for the North Eastern region and Sikkim.  The 

provision has been kept under Revenue and Capital to meet the requirement under the respective sections. 

1.18 When asked the reasons for ‘NIL’ provision under this head for RE 2000-01, the Department 

stated in reply that as no requirement of funds under the head was envisaged, the RE provision was shown 

as ‘NIL’. 



1.19 When asked further why a provision of Rs.19 crore each has been made in both the Revenue and 

Capital Sections for BE 2001-02 under the same nomenclature, the Ministry stated in a written reply: 

“As per the rules, re-appropriation of funds, if any, cannot be made from Revenue to Capital and 

vice-versa.  During 2001-02, the provision has been shown both under the Revenue and Capital 

Sections so that this can be utilised/re-appropriated to meet additional requirement under the 

respective section(s), if necessary.” 

1.20 When asked about the details of projects on hand where this allocation was likely to be spent 

during 2001-02 under both heads of accounts, the Ministry in reply stated: 

“The amount could be spent under the existing schemes namely SJSRY etc. or it will also 

ultimately be surrendered for transfer to the non-lapsable Central Pool of resources for 

North Eastern region and Sikkim.” 

1.21 The evaluation in respect of some of the major schemes/programmes under 

implementation/monitored by the Department of  Urban Employment and Poverty Alleviation are 

discussed in subsequent chapters. 

1.22 A close scrutiny of the allocations made in Demands for Grants of the Department of Urban 

Employment and Poverty Alleviation reveals that as compared to an allocation of Rs.399.01 crore in 

BE 2000-01, the outlay at Rs.397.27 crore shows an overall cut of Rs.1.74 crore.  While the plan and 

non-plan outlay (Revenue section) at Rs.206 crore and Rs.7.27 crore in BE 2001-02 shows a reduction 

of 8.24%, and 23.55% respectively, the Plan outlay (Capital section) at Rs.174 crore in BE 2001-02 

shows an increase of 12.26% and the non-plan outlay at Rs.10 crore shows no change over the BE 

figures of 2000-01. The  Committee further, note that though the outlay for the major schemes of 

SJSRY at Rs.168 crore for BE 2001-02 shows no change vis-à-vis the outlay in BE 2000-01, they are 

deeply constrained to note that expenditure figures upto February, 2001 in respect of SJSRY at 

Rs.33.53 crore out of a reduced RE 2000-01 of Rs.95.03 crore do not portray a healthy picture of the 

state of implementation of a major programme being implemented by the Department. 

1.23 The Committee, however, observe with regret that reduction of outlay at RE stage on plan 

side to an extent of Rs.73 crore in respect of SJSRY alone is the major reason for slashing of RE 

2000-01 figures which again according to the Ministry is attributed to comparatively slow progress of 



implementation of the Yojana and the indifferent attitude of bankers.  On the other hand, the expenditure 

figures as at the end of February, 2001 in respect of SJSRY at Rs.33.53 crore out of a reduced RE of Rs.95.03 

crore present quite  an  alarming scenario.  The acceptance by the Ministry that until the RE stage i.e. end 

November, 2000, the expenditure incurred had not been commensurate with the provision made in BE 2000-01 

speaks volumes about the state of affairs in the Department.  The Committee, therefore, are of the considered 

view that steps need to be taken urgently to arrest this trend of lower utilisation also avoid the ignominy of 

getting the allocations slashed drastically by the Ministry of Finance at RE stage which also would have a 

negative impact on the implementation of various schemes by the Ministry. They also  desire that urgent steps 

be taken to speed up implementation of SJSRY.  

1.24 The Committee further, observe that a new provision of earmarking 10% of overall plan allocations 

amounting to Rs.38 crore for North Eastern regions and Sikkim in the nature of lumpsum non-lapsable amount 

was started with BE 2000-01.  However, they regret to find that for RE 2000-01 a ‘NIL’ provision has been 

shown on the plea that requirement of funds was not envisaged at RE stage.  Again, for BE 2001-02, this 

allocation was split into two and a provision of Rs.19 crore each was made under two heads of account both in 

the Revenue and Capital sections.  The Committee are dismayed  to find that this was done to circumvent the 

rules which prevent re-appropriation of funds from Revenue to Capital and vice-versa and also that this could 

be utilised/re-appropriated to meet additional requirement for other schemes etc.  The Committee view this 

matter very seriously since as on date, there are no separate projects on hand where this allocation could be 

spent in the North Eastern region and Sikkim.   The Committee also feel that it would be better to do away with 

such frivolous items of expenditure which  might   result  in  wasteful  expenditure or  duplication as  the 

Ministry themselves have stated that this provision could also be spent under the existing schemes like SJSRY. 

The Committee recommend that the amount earmarked for North Eastern States and Sikkim should be 

allocated State-wise between all North Eastern States and Sikkim separately instead of bulk allocation which 

does not present a clear picture in this respect. They, therefore, also recommend that the Ministry should 

earnestly explore possibilities of formulating some scheme(s) for North Eastern region separately so that some 

development takes place in this hitherto neglected region and it is brought at par with the national mainstream. 

The Committee would like to be apprised of the steps taken in this regard.  

 

 

 

  



CHAPTER II 

SCHEMES IMPLEMENTED/MONITORED BY THE DEPARTMENT 

 The Department of Urban Employment and Poverty Alleviation is responsible for taking steps to 

alleviate urban poverty-a major challenge staring us calling for a new imaginative approach with the 

ultimate objective to feed, educate, house and employ the millions of impoverished dwellers in 

towns/cities. 

2.2 The Department is monitoring the implementation of the following major schemes/programmes: 

(A) Swarna Jayanti Shahari Rozgar Yojana (SJSRY) 

(B) Night Shelter Scheme; and 

(C) National Slum Development Programme (NSDP) 

2.3 The evaluation of these schemes/programmes is discussed in the succeeding paragraphs. 

(A) Swarna Jayanti Shahari Rozgar Yojana (SJSRY) 

2.4 The Department of Urban Employment and Poverty Alleviation is monitoring w.e.f. 1.12.1997 the 

implementation of the Swarna Jayanti Shahari Rozgar Yojana (SJSRY) which consists of two special 

schemes, namely - 

(a) The Urban Self Employment Programme (USEP) 

(b) The Urban Wage Employment Programme (UWEP) 

2.5 The Swarna Jayanti Shahari Rozgar Yojana (SJSRY) seeks to provide gainful employment to the 

urban unemployed or underemployed through encouraging the setting up of self-employment ventures or 

provision of wage employment.  This programme relies on creation of suitable community structures and 

delivery of inputs is through the medium of urban local bodies and such community structure. 

 

 

 

 

 

 

 



2.6 The SJSRY is funded on a 75:25 basis between Centre and the State Governments. 

(a) The Urban Self Employment Programme (USEP) 

2.7 This programme has three components:- 

(i) Assistance to individual urban poor beneficiaries for setting up gainful self-employment 

ventures. 

(ii) Assistance to groups of urban poor women for setting up gainful self-employment 

ventures.  This sub-scheme has been titled as “The Scheme for Development of Women 

and Children in the Urban Areas (DWCUA)”. 

(iii) Training of beneficiaries, potential beneficiaries and other persons associated with the 

urban employment programme for upgradation and acquisition of vocational and 

entrepreneurial skills. 

2.8 The programme is applicable to all urban towns in India.  The programme is implemented on a 

whole town basis with special emphasis on urban poor clusters. 

(b) The Urban Employment Programme (UWEP) 

2.9 This programme seeks to provide wage employment to beneficiaries living below the poverty line 

within the jurisdiction of urban local bodies by utilising their labour for construction of socially and 

economically useful public assets.  Under the programme, there are no restrictions on educational 

qualification. 

2.10 This programme applies to urban local bodies, having population less than 5 lakh as per the 1991 

census.  The material labour ratio for works under this programme is to be maintained at 60:40.  The 

prevailing minimum wage rate, as notified from time to time for each area, has to be paid to beneficiaries 

under this programme. 

2.11 The programme is dovetailed with the State sector EIUS scheme as well as the NSDP.  This 

programme is not designed to either replace or substitute the EIUS, the NSDP, or any other State sector 

schemes. 



Financial performance under SJSRY  

2.12 For the Ninth Plan (1997-2002), against an original proposal of Rs.4869 crore a sum of Rs.1009 

crore was allocated by the Planning Commission for the Yojana while the actual allocations at the BE stage 

were Rs.893.15 crore only.  Year wise allocations for SJSRY during the Ninth Plan are as under: 

(Rs. in crore) 
 
Year  Proposed by the  Allocation at BE   Actual  
  Ministry   stage   Expenditure 
 
1997-98 ---    188.00   174.63 

1998-99 400    188.50   162.29 

1999-2000 215   180.65   123.00 

2000-2001 245   168.00     33.53* 

2001-2002 250   168.00       --- 
Total  1110   893.15    493.45 

*Amount sanctioned for release to States upto February, 2001 

2.13 Financial allocation to the States is made on the basis of incidence of urban poverty and per capita 

income as per Planning Commission norms.  All India incidence of urban poverty is at 23.62% and the per 

capita per month income is Rs.454.11. 

2.14 On the question of decreasing allocations for the Yojana over the last three years, the Department 

stated that since the States/UTs were having huge unspent balances of old UPA programmes, lesser 

amounts were proposed.  The Planning Commission, however, provided decreased amounts/allocations. 

2.15 On the question of under-utilisation of funds under the Yojana, the Department stated in a written 

note as below: 

“From 1.12.97 to 31.3.2000, an amount of Rs.375.87 crore was released to the States/UTs under 

SJSRY.  The States/UTs reported an unspent balance of funds amounting to Rs.561.89 crore as on 

30.11.97 from old UPA programmes for utilisation under SJSRY w.e.f. 1.12.97.  The States also 

reported the release of their share amounting to Rs.143.51 crore.  Out of the total amount of 

Rs.1081.27 crore available with them, the States/UTs had reported an expenditure of Rs.650.28 

crore (as on 28.2.2001).  The utilisation of funds by them can thus be assessed as quite 

satisfactory." 



2.16 When asked the reasons for such low level of releases of funds as against amount provided at BE 

stage, the Department stated in reply that main reasons for low level of releases of funds during the year 

2000-01 are:- 

(i) the unspent balances with the States/UTs; and 

(ii)  the latest instructions issued by the Ministry of Finance to link release of funds with the 

utilisation certificates(UCs) for past releases. 

2.17 The Department further asserted that the physical progress under different components of the 

Yojana may not be affected since a number of States/UTs are still having sufficient unspent balances with 

them, while others have been provided with more funds during the current financial year. 

2.18 As on 30.11.97, Rs.500.83 crore (as reported by the Ministry during examination of Demands for 

Grants 2000-2001) remained unspent with the States while as on 15.3.2000, the closing balance of the 

unspent amount was Rs.498.71 crore.  A statement showing funds position including the current status of 

unspent balances with the States, as reported till 28.2.2001 under SJSRY is at Appendix II. 

2.19  With regard to the role of Banks in the context of low release / utilisation of funds under SJSRY, 

the Secretary during evidence stated that though Banks agree to sanction loans to beneficiaries, in practice 

they do not sanction loans as non performing assets of Banks have increased. The applications keep on 

piling up.  The Ministry held five or six meetings at the Minister’s and Secretaries’ level. RBI  and Bankers 

were also called. On the recommendation of the Standing Committee, a committee was set up which has 

given its Report. We are trying to recast SJSRY.  Some queries have been raised which are being sorted out 

with the Planning Commission and it is hoped it would improve the matters. 

2.20 The Committee note that SJSRY is a major scheme being implemented by the Ministry in a 

revised format w.e.f. 1.12.1997 in all States/UTs.  They, however, regret to note that the 

implementation of the Yojana has not gained the desired momentum and is plagued with problems 

like decreasing allocation of fund at BE stage and the inability of the Ministry to fully utilise the 

amount provided in successive budgets to name a few.  It is further observed that out of Rs.725 crore 

allocated during 1997-98 to 2000-2001, the actual expenditure was Rs.493.45 crore only (till 28 

February, 2001). The Ministry stated that decreasing allocations are due to the States having huge 

unspent balances, which are hovering in the region of around Rs.500 crore during the last three 



years.  Further, as against the release of Rs.375.87 crore by the Centre, the States have released only 

Rs.143.51 crore towards their share as on 28.2.2001.  The Ministry also stated that low level of 

releases of  funds could also be attributed to instructions of Ministry of Finance to link future 

releases with furnishing of UCs for past releases.  The Committee are dismayed to find that inspite of 

all the above negative aspects, the Government assessed the utilisation of funds under the Yojana to 

be satisfactory. The Committee recommend that steps be taken to reduce the level of unspent 

balances with States at the earliest so that financial performance under the Yojana does not look 

gloomy. 

2.21 The Committee also note that under certain components of the Yojana, the involvement of 

the Banks and their participation in the implementation of the Yojana has still remained non-

cooperative and negative.  The Ministry have again attributed this attitude of Bankers to their huge 

non-performing assets. The Committee note that a number of meetings have been held by the 

Ministry with representatives of Banks and RBI etc.,  at the level of Secretaries and  Minister. 

According to the Ministry, these steps, it is hoped  would help in improving the matters.  The 

Committee feel that urgent steps need to be taken to reform the attitude of Bankers to make the 

Yojana successful as desired by them in their 23rd Report (12th Lok Sabha) and 9th Report (13th Lok 

Sabha) on Demands for Grants 1999-2000 and 2000-2001 of this Department.  The Committee desire 

to be apprised of the action taken in the matter at the earliest. 

Physical progress under SJSRY 

2.22 Under Swarna Jayanti Shahari Rozgar Yojana (SJSRY) the targets are left to be decided by the 

State Governments in accordance with the guidelines of the scheme and the results of beneficiary survey.  

This has been done to ensure adequate flexibility of operation of the scheme. 

2.23 The Ministry have indicated that out of a total of 3703 towns identified for house to house surveys 

in the country in 216 towns house to house surveys are still to be conducted. Initially, the Ministry had not 

specified any time frame for completion of house to house surveys by the States. 



2.24 The Department in its action taken reply (Ninth Report 13th Lok Sabha) stated that the defaulting 

States/UTs were requested to complete house survey under the Yojana by September, 2000.   

2.25 Asked if all the defaulting States/UTs have completed the house to house survey by September, 

2000 as directed by the Ministry and the reasons for non-adherence of directions by the States, the Ministry 

in a note stated: 

“Except Bihar and Jammu & Kashmir, all the States have almost completed the house to house 

survey.  While the State Govt. of Bihar has not furnished the progress report(s) after September 

1999, Jammu & Kashmir Govt. has reported that the valley already stands declared as disturbed 

areas; it has impeded smooth working and, therefore, surveys could not be conducted.” 

2.26 The State-wise details of towns in the country, the towns where house to house surveys have been 

conducted/yet to be conducted are given in Appendix III. 

2.27 As reported by the  Ministry  no progress report has been received from the Government of Bihar 

since September, 1999, still a sum of Rs.1693.94 lakh was released to the Government of Bihar. 

2.28 When asked how does  the department could justify the release of  Rs.1693.94 lakh to  the 

Government of Bihar in the absence of progress reports, the Ministry replied: 

“The last  Progress Report received from the State Government of Bihar pertained to the quarter 

ending September, 1999.  Central funds were released to the State Government till 1999-2000 

under SJSRY (launched on 1.12.1997) to enable it to effectively implement the scheme intended 

for urban poor.” 

2.29 On the  steps that are contemplated to remedy the situation arising as a result thereof, they further 

replied as under:- 

“Keeping in view the pending progress reports and non receipt of utilisation certificates for the  

previous releases from the State Government of Bihar, no funds have been released during the 

year 2000-2001.” 



2.30 They physical progress (cumulative) under the Yojana reported by the States as on 30.12.99 and 

30.12.2000 is as follows: 

Components   As on 30.12.1999 As on 30.12.2000 

No. of urban poor   324.15 lakh  280.07 lakh 
identified under the scheme 

 
Community Structures 

 
(a) No. of house to house  3382 towns  3447 towns 
 survey conducted in towns 
 
(b) No. of Community   5154   5603 
 Development Society 

formed 
 
(c) No. of Community  2113   2388 
 organisers appointed 
 
(d) No. of different level of  175489  242319 
 functionaries trained 
 

Urban Self Employment Programme (USEP) & Development of Women and Children in 
Urban Areas (DWCUA) 

 
(a) No. of beneficiaries  160887  253478 
 assisted to set up micro  

enterprises 
 
(b) No. of DWCUA groups  6108   9099 
 formed 
 
(c) No. of women beneficiaries 4540   13556 
 assisted under DWCUA  
 groups to set up Community  
 Self Employment ventures 
 
(d) No. of persons trained  129551  214536 
 for skill upgradation 
 
(e) No. of Thrift & Credit  19047   39001 
 Societies formed 

 
Urban Wage Employment Programme (UWEP) 

 
 No. of mandays of work  154.72 lakh  310.40 lakh 
 generated 
 
 
  



The year-wise and State-wise progress as reported by the States/UTs upto 28.2.2001 in respect of 

above parameters of SJSRY is indicated in Appendices IV, V & VI. 

2.31 State-wise details of the cumulative progress made under some of the components of the Yojana 

as on 28.2.2001 is given in Appendix VII. 

2.32 The Committee note that under SJSRY, the physical  targets  have been left to be decided by 

the States in accordance with the guidelines of the Yojana as also the results of beneficiary surveys to 

be conducted  which are the initial steps towards implementing  the Yojana successfully. However, it 

is  disconcerting to observe that even after four years of implementation of the Yojana (from 1997-98 

to 2000-2001), the first step i.e. house to house surveys is yet to be completed in all States. The notable 

exception has been the State of Bihar where out of 170 towns, the survey has been  carried out in only 

12 towns. Overall, in 216 towns this process remains  to be completed. 

2.33 Further, what is more intriguing to observe here is that since September, 1999, the 

Government of Bihar is not furnishing the progress reports to the Central Government with regard 

to the achievements made under the Yojana.  Despite this, the Central Government had released 

funds to the extent of Rs. 1693.94 lakh till 1999-2000 to Bihar.  An Amount of Rs.6230.99 lakh 

remains unspent with Bihar.  The Committee  also observe from the details of  State-wise progress 

made under the Yojana that only a handful of States are doing it commendably while the rest are 

lagging far behind in the implementation of the Yojana.  They, therefore, recommend that the 

Government should take necessary steps to see that the States performing not so well are encouraged 

to improve and also  to see that physical progress is in consonance with the funds made available to 

States.   They desire to  be apprised of the steps taken in this regard. As regards the State of Bihar, 

the Committee note that funds are not being released to them owing to non furnishing of UCs and 

progress reports.   They desire that Government should  persuade Bihar Government to furnish 

progress reports so that funds start flowing in and implementation of the Yojana is not adversely 

affected. 

 

 

 



Monitoring / Evaluation of SJSRY 

2.34 The Department of Urban Employment and Poverty Alleviation monitors the Yojana through 

quarterly progress reports and by national/State/district level committees and periodical review meetings 

held under the Chairmanship of Ministers/Secretary of the Ministry. 

2.35 The Ministry stated that on the basis of the problems faced by the States/UTs and to further 

improve the implementation of the Scheme, a proposal to modify the guidelines of the scheme is under 

consideration. 

2.36 At the time of examination of Demands for Grants 2000-01 of this Department, it was stated that 

on the basis of the difficulties faced by the States in implementing the SJSRY scheme, the States had 

suggested some basic changes in the SJSRY guidelines.   

2.37 It was further stated that the revision of guidelines was under active consideration of this Ministry 

in consultation with Planning Commission and State Governments and was likely to be finalised shortly. 

2.38 A core Group/Committee under the stewardship of Joint Secretary (UEPA) was also set up on 

22.12.1999 for the purpose of review of guidelines of the Yojana. 

2.39 The Ministry also stated in their action taken notes (on Ninth Report on Demands for Grants 2000-

2001) that consultations with Planning Commission are on to finalise the Report of the Core Group set up 

for modifications of guidelines. 

2.40 When asked about the current status of consultations with Planning Commission, the Ministry 

stated that in August, 2000, the Planning Commission had expressed their reservations for making 

modifications in the guidelines mainly because the implementation of the scheme had not been assessed for 

a sufficient period. 



2.41 As the Planning Commission did not support the modifications of SJSRY guidelines by the 

Ministry the report of Core Group was not finalised.   

2.42 When asked as to how the Government propose to revise the guidelines to make effective 

implementation of SJSRY in view of the position taken by the Planning Commission, the Ministry replied 

as under: 

“In view of the persistent demand from the States and on the basis of suggestions offered by them 
from time to time particularly in the latest  SJSRY performance review meetings held on 
13.11.2000 and 27.12.2000 at the level of Secretary (UEPA) and Hon’ble Minister for Urban 
Development and Poverty Alleviation respectively,  it was decided to take up the matter for 
requisite modifications.  The comments of the Planning Commission are being replied to.” 

 

2.43 It was further stated by the Ministry that based on the suggestions made by the State 

representatives in the performance review meetings held on 13.11.2000 and 27.12.2000 at the level of 

Secretary (UEPA) and Hon’ble UD&PAM respectively with the State Secretaries and State Ministers, a 

draft Cabinet note was prepared and circulated to the concerned Ministries and Planning Commission for 

comments/views.   

2.44 Their comments/views are summarised in the statement at Appendix VIII . 

2.45 The progress made under the Yojana is monitored through quarterly progress reports and periodical 

review meetings at the level of Secretary and Minister. Based on suggestions made by States viz enhancement of 

percentage of subsidy under USEP, increasing the training cost etc., the Ministry intended to modify the 

guidelines of the Yojana to  improve the performance. A core group was also set up in December, 1999 to review 

the guidelines. However, the Planning Commission had some reservations in this matter on the ground that the 

Yojana had not been assessed for a sufficient period.  The Committee further note that due to persistent demand 

of the implementing States and on the basis of suggestions made by them from time to time, it was decided to 

take up again the matter regarding modifications with the Planning Commission whose comments are still 

awaited. The Committee also note that a draft Cabinet note was prepared and circulated to concerned 

Ministries and Planning Commission for comments which have since been received.  The Committee, therefore, 

recommend that no further time be lost in reviewing the guidelines of the Yojana so that the intended objectives 

of the Yojana are fully met. They further desire that the modification in the guidelines be made within three 

months of the presentation of this report.  They would like to be informed of the action taken in this regard. 

 

 



2.46 The evaluation study of SJSRY of four States (Andhra Pradesh, Karnataka, Madhya Pradesh and 

West Bengal) by Indian Institute of Public Administration (IIPA) is under process.  The report was 

expected by the end of February, 2001.  However, the report is still awaited and IIPA was reminded to 

expedite the same.   

2.47 The empanelment of Research Agencies for conducting evaluation studies in four other States of 

Assam, Rajasthan, Maharashtra and Uttar Pradesh is under process. 

2.48 The Committee observe that the evaluation study of the Yojana was conducted in respect of 

the States of Andhra Pradesh, Karnataka, Madhya Pradesh and West Bengal by the Indian 

Institution of  Public Administration (IIPA). Empanelment of research agencies for conducting 

evaluation studies under the Yojana  in the States of Assam, Rajastahan, Maharashtra and U.P. is 

under process. The Report of IIPA which was expected in February, 2001 is still awaited.  The 

Committee recommend that the IIPA should be requested to expedite its report and 

suggestions/recommendations made therein may be kept in view while the guidelines of the Yojana 

are modified by the Ministry. They also recommend that empanelment of research agencies for 

evaluation study in respect of four other States may also be completed at the earliest. 

2.49 During the middle of December, 2000, C&AG’s draft review Report on “Urban Employment 

Generation Programme” relating to this Ministry was received.  States/UTs are being pursued to furnish 

facts/comments.  The replies/factual information shall be furnished to Audit in due course.   

2.50 The draft review report highlights certain shortcomings in the implementation of the programme such 

as, substantial diversions of funds to other schemes and purposes, parking of funds in personal ledger 

accounts as also short releases to executing agencies.   

2.51 An amount of Rs.3582.86 lakh (out of SJSRY) was diverted by States to other  schemes/purposes. 

The state-wise details as provided in the draft C&AG’s report are at Appendix IX. 

2.52 An amount of Rs.9473.07 lakh have been parked in personal ledger accounts and Rs.6004.62 lakh 

were short released to executing agencies by States. The State-wise details of parking of funds and short 

releases of funds to implementing/executing agencies as provided in the draft C&AG’s report are at 

Appendices X and XI  respectively. 



2.53 Only Eight States (Goa, Haryana, Kerala, Manipur, Mizoram, Punjab, Sikkim & West Bengal) 

have furnished their comments/views on the draft report.  The matter was taken up by the Secretary(UEPA) 

with the Chief Secretaries to arrange to expedite their replies.  The defaulting States would be reminded in 

due course. 

2.54 Commenting on the findings in the draft review report of C&AG, the Ministry stated that the 

shortcomings/observations pointed out in the draft review report concerning the above named 8 States have 

generally been found to be procedural in nature.  Further view could be made on receipt of replies from 

other States.  

2.55 The Committee are perturbed to note that C&AG’s draft review report points out certain 

shortcomings in the implementation of the Yojana namely diversion of substantial funds to other 

schemes, parking of funds in personal ledgers accounts, as also short releases to executing agencies 

by States.  An amount of Rs.3582.86 lakh was diverted, Rs.9473.07 lakh was parked in personal 

ledger accounts and Rs.6004.62 lakh has been short released by States.  The findings contained in 

C&AGs Report reveal that all is not well with the manner in which the Yojana is being implemented 

by the States and has also exposed gaping holes in the system of monitoring of the Yojana.  Diversion 

of funds meant for a particular purpose cannot be viewed lightly though the Ministry has tried to 

condone it as a procedural error.  This is a very serious matter and needs to be probed.  The 

Committee would like to hear from the Ministry about the steps taken to obviate the recurrence of 

such lapses.  The Committee desire that the defaulting States who have not yet furnished comments 

on draft review report of C&AG be directed to furnish their replies within a specified period and the 

Government should not be contended only with reminding the States.  The Committee recommend 

that all these shortcomings be kept in view while the scheme’s guidelines are modified by the 

Government.  They desire to be informed of the action taken in this regard. 

B. Night Shelter Scheme 

2.56 The Night Shelter Scheme was launched in 1988-89 to ameliorate the shelter condition of 

absolutely shelter-less and pavement dwellers in metropolitan cities.  Since 1990-91, this scheme is being 

implemented through HUDCO.  In the light of various suggestions from the implementing agencies, this 

scheme was modified in 1992 in consultation with the Planning Commission and the Ministry of Finance. 



2.57 The present scheme has the following components: 

* Construction of Night Shelter – Central subsidy @ Rs.1000/- and HUDCO loan of Rs.4000/- per 

beneficiary is being given. 

* Construction of pay and use toilet – Central subsidy @Rs.350 per user is being provided. 

2.58 As the scheme is a demand driven one, no targets are fixed.  As on 31.12.2000, HUDCO has 

sanctioned 104 schemes with loan assistance of Rs.41.99 crore and Government subsidy amounting to 

Rs.40.10 crore.  These schemes will provide 18217 beds, 25383 pay and use toilets seats, 1874 baths and 

1882 urinals.  Against this, 8209 beds, 3669 pay & use toilet seats, 310 baths and 217 urinals are complete.  

3073 beds, 617 WCs, 103 baths and 145 urinals are in progress. 

 Out of the total 104 schemes, 6 schemes were sanctioned during 2000-01 (upto 31.12.2000) with 

HUDCO loan of Rs.1.77 crore. 

2.59 State-wise details of schemes sanctioned, completed and in progress as on 29.3.2001 alongwith 

the components of loan assistance, actual loans released, subsidy sanctioned and project cost are indicated 

in Appendix XII. 

 

2.60 Against the Eighth Plan outlay of Rs.6.5 crore only Rs.2.82 crore was actually provided.  During 

the Ninth Plan, against an outlay of Rs.1 crore, a sum of Rs.6.40 crore has been provided during the 4 years 

of Ninth Plan.  For 2001-2002, against a proposal of Rs.20 crore a sum of Rs.4.56 crore (Rs.3.40 core for 

2000-2001) has been earmarked under Major Head 2216 (Plan). 

2.61 Asked on what basis a  proposal of Rs.20 crore for the scheme was made to the Planning 

Commission, the Ministry in their reply stated: 

“As on 29.3.2001, HUDCO had sanctioned cumulatively 106 schemes envisaging loan assistance 

of Rs.41.82 crore and subsidy of Rs.40.41 crore.  Against this, this Ministry had sanctioned and 

released subsidy of Rs.8.30 crore as on 29.3.2001.  Thus there is a gap of around Rs.32.00 crore in 

the Government of India subsidy released to HUDCO. 

 

 

 



With an intention to get all the new projects started and the projects already in progress, get 

completed within a reasonable period, an outlay of Rs.20 crore had been proposed for 2001-2002.  

In addition, it was expected that with revised funding pattern of the schemes envisaging higher 

central subsidy, the number of new projects would be much more and thus the outlay of Rs.20 

crore if agreed to, would be utilised.” 

2.62 When asked how do they propose to bridge the gap of Rs.32 crore towards subsidy to HUDCO for 

the schemes, the Ministry stated that with the release of Rs.3.40 crore subsidy in the year 2000-2001, the 

total amount of subsidy released to HUDCO comes to Rs.11.80 crore and therefore, the gap stands reduced 

to Rs.28.61 crore. This is proposed to be covered  by enhanced budgetary provision for the scheme during 

the year 2001-2002 onwards.  An outlay of Rs.20 crore was proposed during the year with this objective 

only. 

2.63 The budget provision of Rs.3.40 crore for the year 2000-2001, had been released in full to the 

HUDCO as on 15.3.2001.  HUDCO has already released Rs.8.39 crore during 2000-2001.   

2.64 Asked if there was any gap between the project cost and loan assistance for the schemes 

sanctioned and the manner in which this gap is bridged, the Ministry replied as under: 

“There is some gap between the project cost and loan assistance plus subsidy sanctioned, in the 

schemes (details are at Appendix XIII).  This gap is to be met by the State 

Government/implementing agency through its own resources.” 

2.65 On the question of maintenance of the night shelters constructed, the representative of the Ministry 

stated during evidence that maintenance of these could be given to NGOs etc.  Some of these are running 

quite satisfactorily. 

2.66 The Committee note that the Night Shelter Scheme is a demand driven scheme and no 

targets are fixed for implementation of the scheme. The Committee cannot easily  reconcile to the  

pleas of the Ministry that the scheme being demand  driven,  no targets are being fixed.  The plea is 

not tenable since it is absolutely necessary to have a target for achieving as well as for assessment of 

implementation of schemes. 



2.67 The  Committee, however, find that a very meagre amount of Rs.2.82 crore was provided 

against an 8th Plan outlay of Rs. 6.5 crore and during the Ninth Plan,  Rs.6.40 crore was provided till 

2000-2001 against Ninth Plan outlay of Rs.1 crore only. For 2001-2002,  Rs.4.56  crore has been 

provided.  Against a subsidy component of Rs.40.41 crore, only Rs.11.80 crore has been released to 

HUDCO leaving a gap of Rs.28.62crore.  While it is heartening to note that NGOs are being involved 

in the maintenance of Night Shelters, the Committee recommend that outlay for the scheme should 

be substantially increased to enable the timely completion of the projects on hand as well as to bridge 

the yawning gap in the subsidy component. This is all the more essential when the abject conditions 

of life of the absolutely shelter less and pavement  dwellers in the burgeoning metropolises are kept in 

view. 

2.68 For ensuring better performance of the scheme, the guidelines pertaining to the scheme are under 

revision in consultation with the Planning Commission, Ministry of Finance and the State Governments.  

The progress of the scheme is monitored in the Ministry through State-wise periodic reports.  A few site 

visits of the completed schemes have also been taken up.  Recently the Ministry has issued directives to 

HUDCO to involve the Red Cross Society and other charitable institutions with the maintenance of night 

shelters. 

2.69 The Ministry stated that the proposed revised guidelines stipulate a higher  Central subsidy from 

the existing level of Rs.1000/- to Rs.2000/- per beneficiary for night shelter and Rs.350/- per user per seat 

(without any ceiling as to the number of users) to Rs.1000/- per user limited to 25 users per seat.  The 

enhanced monetary assistance would no doubt make the scheme more attractive.  Some more flexibility in 

the implementation of the scheme through commercial exploitation of the premises constructed as night 

shelters and multipurpose use of these premises for other schemes of the Government e.g. health care, 

poverty alleviation programmes or education programmes would make the scheme more attractive. 

2.70 The Ministry in their action taken note (on 9th Report on Demands for Grants, 2000-2001) 

furnished in July, 2000, also stated that the draft modified guidelines were circulated to the Planning 

Commission, Ministry of Finance and other concerned Ministries for comments and that they will be 

finalised soon. 

 



2.71 The progress of the Night Shelter Scheme is monitored by the Ministry through  periodic 

State-wise reports.  The Ministry stated that for ensuring better performance, the scheme guidelines 

are being revised in consultation with the Planning Commission.  It is also observed  that the 

proposed revised guidelines seek to enhance the subsidy levels in both the night shelter and sanitation 

components from Rs.1000/- to Rs.2000/-  and Rs.350 to Rs.1000 per user limited to 25 users  per seat,  

respectively.  The Committee hope when finalised, these features would definitely make the Scheme 

more attractive. The Committee desire that the draft modified  guidelines which were circulated to 

concerned Ministries/ Departments for comments be finalised within three months of the 

presentation of this Report. 

C. National Slum Development Programme (NSDP) 

2.72 National Slum Development Programme (NSDP) which seeks to provide an additionality to the 

normal central assistance (ACA)  to the States/UTs for development of urban slums was launched by the 

Prime Minister in August, 1996. 

2.73  The objective of this programme is to provide adequate satisfactory water supply sanitation, 

primary education facilities, health care, pre-primary, adult literacy and non formal education facilities etc.  

The focus is on community infrastructure, provision of shelter, empowerment of urban poor, women, 

training skill upgradation and advocacy and involvement of NGOs, CBOs, private institutions and other 

bodies.   

2.74 The Planning Commission issued guidelines at the time of launching of the Programme in August, 

1996.  These guidelines were revised in December, 1997. 

2.75 The Scheme is applicable to all the States and Union Territories.  Funds are allocated to States on 

the basis of urban slums by the Planning Commission at the beginning of each financial year.  Inter se 

allocation between states is made directly by the Department of Expenditure.  The outlay for the 

programme is provided for in the Demand for Grant of the Department of Expenditure.   

2.76 The old arrangement with regard to funding and monitoring of the programme by different 

Departments is still continuing.   



2.77 On the question of this complex arrangement of funding & monitoring, the Secretary during 

evidence stated: 

“We do not have any control over them.  Money is released by the Ministry of Finance and it is 

being implemented by the Planning Commission.  We only do monitoring.” 

2.78 The year-wise allocation for NSDP during 1996-97 to 1999-2000 is as follows: 

(Rs. in crore) 
 

Year    Allocation 
1996-97    250.01 
1997-98    290.99 
1998-99    353.57 
1999-2000   391.90 
    --------------- 
   Total  Rs.1286.47 
    ----------------  
2.79 For 2000-01, out of an allocation of Rs.365.81 crore an amount of Rs.111.32 crore has been 

released upto November, 2000.  Planning Commission has indicated that a sum of Rs.386 crore has been 

provided for 2001-2002. 

2.80 Since inception of the programme out of a total ACA of Rs.1680.90 crore allocated by the Central 

Government, Rs.1508.81 crore was released to States/UTs out of which an amount of Rs.803.93 crore has 

been utilised upto 30.3.2001.   

2.81 The total unspent balances (cumulative) with States/UTs as on 30.3.2001 stand at Rs.704.87 crore 

amounting to 47% of the total.  Statement indicating release of funds and expenditure (cumulative) reported 

by States/UTs as on 30.3.2001 is at Appendix XIV. 

2.82 The total slum population of the country is estimated at 46.3 million (Source – Compendium on 

Indian Slums – Town and Country Planning Organisation). So far coverage of NSDP extends to 1987 

towns encompassing 48,406 slum pockets and has benefited 2.82 crore persons.  The physical and financial 

progress (cumulative) at a glance under NSDP as on 30.3.2001 is given in Appendix XV. 

 

 

 



2.83 The Committee observe that the Department of UEPA is monitoring the implementation of 

the NSDP which came into force in 1996,  seeking  to provide additional central assistance to States 

for development of urban  slums. They in their 3rd and 23rd Reports (12th Lok Sabha) and 9th Report 

(13th Lok Sabha) have repeatedly expressed their displeasure and highlighted the lack of  a 

coordinated approach by the Government with regard to the complex arrangement of  

implementation, funding and monitoring of this programme by different Ministries/Departments. 

They are very unhappy that the Government have taken their recommendations very lightly.  The 

Committee further note that this Department is expected to monitor the implementation of a 

programme over whose finances it has no control.   

2.84 They further note that upto 30.3.2001, out of a total Rs.1680.90 crore ACA allocated, a sum 

of Rs.803.93 crore has been utilised and Rs.704.87 crore remained unspent (47%). The coverage 

reported so far extends to 1987 towns covering 48,406 slum pockets benefiting a population of 2.82 

crore out of an estimated total slum population of 46.3 million.  When viewed in the context of the 

above, the Committee cannot but conclude that the per capita per annum benefit accruing does not 

exceed Rs.60.  Further, they feel that the estimates of slum population of the country needs to be 

reassessed in a more realistic manner keeping in view the latest available census figures.  In view of 

the above, they desire that the present level of funding needs to be enhanced.  They also urge that the 

Government should ensure that the funds allocated are utilised fully by States and recommend that 

the level of the unspent balances with States are reduced at the earliest and concerted steps are taken 

to improve performance under NSDP. 

2.85 The Ministry in their action taken notes furnished in July, 2000 {9th Report (13th Lok Sabha)} on 

Demands for Grants 2000-2001 of the Department stated that Planning Commission was requested to 

convene a meeting of senior level officers of the Ministry and Ministry of Finance to discuss and take a 

firm decision on the recommendations of this Committee within three months.  The said decision of the 

Government was to be communicated to the Committee at the earliest. 



2.86 Asked when the said meeting of senior level officers was held and the decision, if any, taken in 

this regard, the Ministry in a note stated: 

“The Planning Commission instead of convening a meeting, sent a reply on 5.6.2000 which is 

mainly as under: 

‘The issues raised in Ministry of Urban Development & Poverty Alleviation letter dated 8.5.2000 

had already been discussed in the meeting held on 8.2.2000 wherein representatives of Department 

of Expenditure, Ministry of Finance, Planning Commission and Ministry of Urban Development 

participated and it was clarified in the meeting that since National Slum Development Programme 

(NSDP) is a part of the total Central assistance provided to the States in their annual plans, it 

cannot be provided   in   the   Ministry   of Urban Development’s budget.  It was also  

made clear that it might not be possible to launch a new Centrally Sponsored Scheme and 

Additional Central Assistance (ACA) to the States in the form of NSDP would continue.’   

No final/firm decision has been taken so far.” 

2.87 The Committee note that in response to their recommendation [para 2.49 of 9th Report (13th 

Lok Sabha)] on Demands for Grants 2000-2001, the Ministry stated in their action taken notes that it 

requested the Planning Commission to convene a meeting of Senior Level Officers of this Ministry 

and Ministry of Finance to sort out the matter arising out of the recommendation of the Committee. 

However, they find that the Planning Commission in a letter dated 5.6.2000 informed that the matter 

raised in the letter of Department of UEPA dated 8.5.2000 regarding the continuance of ACA and the 

reluctance to launch new centrally sponsored scheme were already discussed in the meeting held on 

8.2.2000.  The Committee are highly distressed to observe that this matter was not  placed before  

them while action taken notes on 9th Report were furnished in July, 2000 to the Committee.  They 

deplore this casual approach of the Government in furnishing replies to their recommendations.  

They desire that the matter may be looked into and the Committee may be apprised of the action 

taken. 

 

 

 



2.88 Monitoring of NSDP is being done by the Department of Urban Employment and Poverty 

Alleviation on quarterly basis by seeking information in the Management Information System (MIS) 

proforma circulated by the Ministry to all States/UTs. 

2.89 For effectively overseeing the implementation of the programme it is stated that during the 

financial year 2000-2001 release of funds to only those States have been recommended who have sent UCs 

as per the direction of the Ministry. 

2.90 To oversee the firm implementation of the programme and to keep a watch on the physical and 

financial achievements extensive tours have been undertaken at the level of Hon’ble Minister of State for 

Urban Development and Poverty Alleviation, Secretary (UEPA) and other officers which has had some 

impact.  Meetings have also been held from time to time to monitor the scheme and the implementation of 

the NSDP has been very effective during the year. 

2.91 When asked on what premise the Ministry claimed that during the current year NSDP has been 

very effective in view of the serious problems of slums, the Secretary of the Ministry during evidence 

stated: 

“The problems of slums are very serious.  We really do not know how to tackle it.  I have 
myself visited most of the slums by now in major cities.  A large part of them are migratory 
labour. 

 
They have come from other States and they have no permanent commitment or intention 

to stay on in the city.  …..  Some people keep on migrating and some are stationary.  We have 
divided the problems faced by the slum dwellers into three categories.  They are security of tenure 
on provision of basic services, which consist of water supply, sanitation, toilet and credit.  Now, 
because they do not have proper title of the holdings, municipalities are not able to give them 
proper water connection…  

 
If you regularise these squatters and plots of land in Mumbai or Delhi, it might encourage 

similar influx from the rural areas.  They are all on prime land.  Some people are suggesting things 
like re-location.  But if we do that, quite often we do not succeed in tackling this problem.  Water 
supply to these areas is another big problem and water supply for the toilets is also a big problem.  
We have even suggested what has been done in Mumbai.  We have suggested Sulabh toilets and 
community toilets and privatisation of them so to say.   

 



The problem is that if we ask the municipalities to provide free water, they are not in a 
position to provide free water.  They charge concessional rates in households and they cannot 
charge the commercial rates.….. 

 
Thirdly, they are engaged in small trades in slums like making agarbattis and candles.  

Since they do not have title lands, they cannot borrow money from banks.  They have to borrow it 
from moneylenders and sahukars.  Our micro studies show that they have to pay around 16 per 
cent to 18 per cent interest per annum which is abnormally a high rate.  We are now trying to see 
whether we could have micro credit arrangement like SEVA and other NGOs have done.  In 
Mumbai also they have thrift and credit societies.  Such societies are successfully running in 
Hyderabad also.  These are only pilot projects…” 

 

2.92 In the meantime it was decided to place the matter before the Cabinet.  A draft Cabinet Note on 

National Slum Development Programme (NSDP) for making it Centrally Sponsored Scheme with 100% 

grant is under active consideration of the Ministry.  The Ministry further stated that the draft Cabinet Note 

has not yet been placed before the Cabinet for its approval. 

2.93 On the question of converting the NSDP into a Centrally Sponsored Scheme and the 

problems/response of the Ministry on the recommendations of the Committee, the Secretary during 

evidence stated as follows: 

“We have moved on the advice of the last Standing Committee.  We have moved a 

cabinet note.  It is now doing the rounds.  The problem which we face now is the approval for new 

Centrally Sponsored Scheme.  Secondly, the Planning Commission is of the view that most of the 

State Governments are too jealous of the Centrally Sponsored Schemes.  They want these schemes 

to be transferred to them.  Now, the Centrally Sponsored Schemes may not be very acceptable to 

the State Governments.  These are the problems which we are facing. 

Inspite of that, we have wanted a centrally funded scheme for the National Slum 

Development Programme.  At present, there are five schemes in a separate nomenclature.  They 

are all planned schemes.  As you are aware, it is 70 per cent loan and 30 per cent grant.  The 

municipalities do not reach them on time and in adequate quantity.  Even when it reaches them, 

they cannot realise money form the slum dwellers. But we are on the job.  We have moved a 

Cabinet Note for making it a Centrally Sponsored Scheme.” 



2.94 When asked how monitoring is being done without the power to control finances or stop the States 

from diverting this money for other things, the representative of the Ministry during evidence stated: 

“It is very simple to make it successful.  You make it a Centrally Sponsored Scheme.  

Then, we will directly give it to the State Urban Development Agency.  They will not get it 

through State Finance Department.  We have got representatives from the State Secretaries of 

Urban Development and Housing.  They say that it never reaches them.  The State Governments 

are cash starved and the worst hit are these programmes.” 

2.95 The monitoring of NSDP is done by the Department of UEPA by seeking information in MIS 

proforma from all States/UTs on a quarterly basis.  To make monitoring more effective, funds are 

released to States furnishing UCs. Besides, review meetings are also held at the level of Minister and 

Secretary of the Department. The Committee note that the slum development is hindered by the 

problems of security of tenure of the slum dwellers, lack of civic amenities like water supply, 

sanitation etc. and also the inability of municipalities in providing these civic amenities in the slums. 

The Committee further note that to mitigate the situation arising out of the problems of slums and 

solve the complexity of the present programme, the Ministry decided to place a draft cabinet note for 

making the NSDP a Centrally Sponsored programme with 100% grant  and giving full control of the 

programme to the Ministry. The Committee, therefore, recommend that a firm and final decision 

regarding converting NSDP into a Centrally Sponsored Scheme with provision of disbursement of 

funds to SUDAs directly be  earnestly considered by the Government  at the earliest to make NSDP a 

successful programme in ameliorating the sufferings of a vast majority of urban poor residing in 

slums of  major cities/towns of the country. 

 

 

 

 

 

 



CHAPTER III 

HOUSING 

 The Union Government is responsible for the formulation of the broad policy framework for 

Housing sector and overseeing the effective implementation of the social housing schemes particularly for 

the economically weaker section of the society although housing is basically a State level activity.   

Two Million Housing Programme 

3.2 A new Housing and Habitat Policy 1998 was formulated with the objective of creating surpluses 

in housing stock and facilitating construction of two million additional dwelling units every year as per 

National Agenda for Governance. It was laid on the Tables of Parliament on 29.7.1998 

3.3 Government only facilitates construction of houses.  The two million housing programme is a 

demand driven programme as it depends on the receipt of schemes from States/UTs.   

3.4 Year-wise and cumulative performance of the two million housing Programme so far is given 

below in the following tables :- 

1998-99(Urban) 
 
 Target Sanctioned Units Completed Units in  Progress 
HUDCO 4,00,000 4,30,399 11,451 26,919 
HFIs 1,00,000 1,36,000 -- 1,36,000 
Cooperatives 1,50,000 1,75,000 1,47,844 27,156 
Other Services 50,000 17,000 17,000     -- 
Total 7,00,000 7,58,399 1,76,295 1,90,075 
 



1999-2000(Urban)  
 
 Target Sanctioned Units 

Completed 
Units in  Progress 

HUDCO 4,00,000 4,60,218 1,12,270 80,900 
HFIs 2,00,000 2,00,000 1,36,000 1,50,000 
Cooperatives 1,10,000 1,10,000 61,308 48,692 
Other Services 25,000 25,000     --      -- 
Total 7,35,000 7,95,218 3,09,578 2,79,598 
 
 
2000-2001(Urban) (as on 28.2.2001) 
 
 Target Sanctioned Units 

Completed 
Units in  Progress 

HUDCO 4,00,000 3,19,515 66,908 4,76,635 
HFIs 2,00,000 1,64,212, 1,64,212      -- 
Cooperatives 1,10,000 17,647 17,647      -- 
Other Services 25,000     --     --      -- 
Total 7,35,000 5,01,374 2,48,767 4,76,635 
 
Cumulative (upto 28.2.2001) 
 
 Target Sanctioned Units 

Completed 
Units in  Progress 

HUDCO 12,00,000 12,10,132 1,90,629 5,84,460 
HFIs 5,00,000 5,00,212 3,00,212 2,86,000 
Cooperatives 3,70,000 3,02,647 2,26,799 75,848 
Other Services 1,00,000 42,000  17,000      -- 
Total 21,70,000 20,54,991 7,34,640 9,46,308 
 



3.5 When asked, if the Ministry was satisfied with the performance vis-a-vis the target of attaining two 

million additional dwelling units every year and the steps that are being contemplated to pep up the 

performance in these sectors, the Ministry replied as under: 

“So far, the overall performance of two million housing programme is satisfactory.  

However, the programme has not picked up in all States.  States like Andhra Pradesh, Kerala, 

Karnataka, Tamil Nadu and West Bengal had achieved commendably.  States like Maharashtra, 

Gujarat, Tripura and Uttar Pradesh have also made some progress.  Assam, Bihar and Harayana 

had taken up only very few units.   

This Ministry has initiated several facilitating steps to boost the housing programme.  The 

Urban Land Ceiling Act has been repealed (though all States have not adopted it); fiscal incentives 

under the Income Tax Act and in customs and excise duties have been secured in Union Budgets 

and technology transfer is being done through a network of building centres throughout the 

country.”  

3.6 The Committee observe that though housing is a State subject,  the Union Government is responsible 

for formulation of broad policy framework for housing sector and monitor the effective implementation of social 

housing schemes for Economically Weaker Section (EWS) of the society.  It is observed that under the new 

Housing and Habitat Policy, 1998 a programme facilitating construction of 2 million additional dwelling units 

was launched. HUDCO was entrusted with the task of enabling construction of 4 lakh additional DUs every year 

in urban areas. Towards this end, HUDCO sanctioned 12,10,132 DUs out of which only 1,90, 629 DUs have been 

completed and 5,84,460 DUs are in progress (cumulatively) upto 28.2.2001. However, there is no mention of the 

status of the remaining DUs sanctioned by HUDCO. Similar is the situation in respect of the performance of 

other sectors under this programme.  From the State-wise details of the physical progress in respect of housing 

projects, it is seen that while certain States are performing commendably, others are not making much headway.  

The Committee feel that though certain fiscal incentives and legal measures to pep up the performance have 

been taken by the Government, they have not yielded the desired results.  The assertion by the Ministry that it 

was satisfied with the performance under the Two Million Housing programme, is therefore,   not tenable when 

viewed in the context of the abysmal progress made by HUDCO.  The Committee desire that necessary steps be 

taken to persuade States to take up construction of the remaining DUs so that the targets are met completely.  

They desire to be apprised of the action taken in this regard. 

 



Equity to HUDCO for Housing 

3.7 HUDCO is the only Housing Finance Institution (HFI) in the country which earmarks substantial 

portion of its loaning operations for weaker sections. 55%  of HUDCO’s  housing loans are meant for 

EWS/LIG housing for which loans are given at highly subsidized rates of 9% and 12% respectively. 

3.8 The outlay for the years 1997-98 to 2000-2001 towards equity to HUDCO for Housing is as 

follows: 

            (Rs. in crore) 
Year     Amount 
1997-98      35 
1998-99    110  
1999-2000    150 
2000-2001 155 
2001-2002 155 

----- 
 Total     605 
     ----- 
          
3.9 As on 31.12.2000, cumulatively,  HUDCO sanctioned loans to the extent of Rs. 34662 crore for 

14765 housing and Urban Infrastructure Schemes providing for 12307077 Dwelling Units, 516965 

residential / UI plots, 45,31,768 sanitation units etc.   

3.10 As on 31.12.2000 HUDCO sanctioned a total loan assistance of Rs.34662 crore for 14765 housing 

and infrastructure schemes out of which a total loan assistance of Rs.19692 crore was sanctioned for 

housing and sanitation schemes.  State-wise details are given in Appendix XVI.  Under HUDCO Niwas, a 

total loan amount of Rs.1591.46 crore was sanctioned.  Therefore, the total loan for housing under 

bulk/project lending and individual housing amount to Rs.21283 crore for 123 lakh housing units. 

3.11 Every year HUDCO allocates and sanctions at least 55% of its total housing allocation to EWS 

and LIG categories.  As on 15.3.2001, HUDCO has sanctioned a total number of 63.72 lakh DUs for EWS 

category and 1016 lakh DUs for LIG category.  In addition HUDCO has sanctioned loan assistance for 

upgradation of 38.33 lakh houses which are predominantly EWS and LIG houses State-wise details are 

indicated in Appendix XVII. 

 

 

 

 



3.12 The Committee observe that to enable HUDCO attain the target of facilitating construction of its share 

of additional DUs under the Two Million Housing Programme, the Government is providing Equity support to 

HUDCO for Housing and a sum of Rs.605 crore has been allocated during the period 1997-98 to 2001-2002. 

HUDCO on its part has sanctioned a total of 12871 housing projects involving a loan component of Rs.19074 

crore.  They hope that with the equity support from Government, HUDCO should take steps to attain the 

targets in a time bound manner as till now only 1,90,629 DUs have been completed and 5,84,460 DUs are in 

progress. They desire to be informed of the progress made in this direction. 

Interest subsidy for Two Million Housing Programme 

3.13 HUDCO has been entrusted with the task of facilitating construction of 4.00 lakh additional 

houses in urban areas, particularly for the Economically Weaker Section and Low Income Group of the 

Society. Funds under this programme are for interest subsidy to HUDCO  as loans for EWS and LIG are at 

low rate of interest.  

3.14 The Scheme was meant for provision of interest subsidy to HUDCO to meet the interest 

differential of the cost of funds borrowed by it vis-à-vis lending cost.  Ministry of Finance is not in favour 

of provision of interest subsidy.  Funds can be utilised only with the approval of the Cabinet.  Hence, there 

was no utilisation under this programme during the last year till date. 

3.15 The allocation under this head, [Major Head 2216 (Non-Plan)] was Rs. 5 crore, for the years 1999-

2000, 2000-2001, 2001-2002. The utilisation has been ‘NIL’ for 1999-2000 and upto date. The Ministry 

informed that interest subsidy has been withdrawn by Government from 1984-85. 

3.16 When asked why the provision is being continued despite opposition of the Ministry of Finance, 

the Ministry stated: 

“As the concessional lending policy of HUDCO at 10% rate of interest is not a 

sustainable proposition, this Ministry had taken up this matter with the Ministry of Finance, and 

stressed the need to either enhance the interest rate to at least the average borrowing cost of 

HUDCO or provide annual subsidy to match the loss.  The Ministry of Finance has categorically 

ruled out any such budgetary support for interest subsidization.   

The provision has been continued in successive Budget Estimates as the whole proposal 

regarding the interest rates for HUDCO housing loans is receiving attention of Government.” 



3.17 Release of interest subsidy for the two million housing programme is linked with two other 

proposals – (i) enhancement of interest rate for the HUDCO’s  housing loans for Economically Weaker 

Sections of the society and (ii) integration of targets of HUDCO under the two million housing programme 

with its target under the normal housing programme. 

3.18 With the introduction of the two million housing programme, HUDCO was entrusted with the 

annual target of facilitating construction of 4 lakh urban houses and 6 lakh rural houses, predominantly for 

the poor.  HUDCO has not been given any additional support in this regard.   

3.19 The normal EWS loaning operations at the low rate of interest has been made possible as HUDCO 

has been cross-subsidizing this with other high yielding operations such as loans for MIG/HIG housing and 

commercial schemes. 

3.20 The two million housing programmes has no such high yielding components.  The subsidy being 

extended for EWS housing coupled with huge volumes of operation since the introduction of the two 

million housing programme is making HUDCO operations increasingly unviable. 

3.21 HUDCO is contributing 86% of its housing portfolio and is incurring loss of Rs.35.44 crore every 

year on account of the two million housing programme.  The Ministry of Finance has categorically ruled 

out any budgetary support for interest subsidisation. 

3.22 When asked in what manner HUDCO proposed to reduce the losses on this account, the 

representative of the Ministry during evidence stated as under: 

“Now, we are facing stiff competition from the Housing Development Finance 

Corporation, ICICI and from all the banks.  The banks have an advantage.  They borrow from the 

savers by paying them four to six per cent only.  So, they have access to low cost funds. In any 

case, HUDCO has a serious problem because of EWS/LIG interest rate at 10 per cent, HUDCO 

has incurred a loss of Rs.660 crore and if HUDCO keeps on lending at this rate, HUDCO will 

have a total loss of about Rs.5,000 crore, and HUDCO will become sick.  So, my submission to 

this august body is that it should recommend a high level subsidy in support of this scheme.  

Otherwise, this is not a viable scheme in the long run. 

Unless we get a regular subsidy to compensate for this loss of 2.5 per cent for each unit 

of dwelling unit for the economically weaker section, we cannot continue this scheme any longer.” 



3.23 When asked further, if the Government have made any calculation with regard to loss on EWS 

loans or percentage of loss due to low interest rates, the representatives of the Ministry added further, 

during the evidence as under: 

“If I do Rs. 1,500 crore operation by way of loan to weaker section, for the next five 

years, if you take each year’s loss together, for the next 15 years, the extent of money that we lose 

for each year’s programme comes to about Rs.1528 crore.  The Secretary had indicated, the 

overall programme in respect of weaker sections, normal and other together and it will be about 

Rs.600 crore during 15 years.  But next year, another programme would be coming.  So, two 

year’s programmes get added.  So, the cumulative effect is put over there.” 

3.24 The statements showing details of interest subsidy received so far and loss on account of funding 

EWS under additional two million housing programme are at Appendices XVIII  and  XIX  respectively. 

3.25   The Committee note that HUDCO is the only facilitator on behalf of the Government to 

implement the housing programmes for EWS/LIG sections of the society both under the normal and 

the additional two million housing programme.  The Ministry has been making a BE provision of 

Rs.5 crore from 1998-99 to enable HUDCO to meet the interest differential of the cost of borrowing 

funds vis-à-vis its lending cost, after the launch of the additional Two Million Housing programme.  

However, the utilisation has been ‘NIL’ in this regard due to opposition of the Ministry of Finance 

and that funds could be utilised only with the approval of the Cabinet.  According to the Ministry, 

HUDCO is incurring a loss of around Rs.43 crore annually on account of the Two Million Housing 

programme alone as HUDCO has not been given any additional support on this account.  They 

further note the submission of the representative of HUDCO during evidence that at this rate, the 

cumulative losses of HUDCO over a 15 year period could touch about Rs.1500 crore making this 

public sector organisation sick.  They pleaded that unless subsidy of a high order is given to HUDCO, 

the scheme would become unviable in the long run.   



3.26 The Committee, further observe that the Ministry had been making  provision on this 

account but HUDCO is not getting any funds towards interest subsidy and a cumbersome procedure 

of Cabinet approval is involved.  Besides, it is  observed that the loses of HUDCO are mounting with 

a likelihood that this public sector unit could become sick and the Two Million Housing Programme 

become unviable in the long run.  In view of the above and in the event the proposal of subsidy not 

finding favour with the Government  owing to  its state of finances, the Committee recommend that   

the Government   should explore    the possibility of issuing tax-free bonds etc.  to mop up funds for 

HUDCO to finance the housing programmes especially the Two Million Housing programme being 

implemented by HUDCO.  They desire to be informed of the steps taken in this direction. 

3.27 Performance of the scheme is monitored regularly.  Review meeting at the level of Secretary and 

Minister ensures steady progress of the programme.  An all India review was held during the 2-day 

Conference of State Housing Ministers and Housing Secretaries held on 26th and 27th June, 2000.  

Performance of the scheme is monitored through monthly progress reports indicating State-wise progress as 

well as site visits undertaken by senior officers.  The State Governments have been advised to set up task 

force to look into various problems faced by them in the effective implementation of the programme. 

3.28 So far 11 States/UTs namely Assam, Chandigarh Admn., Pondicherry, Punjab, Haryana, Tripura, 

Rajasthan, Meghalaya, Himachal Pradesh, Gujarat and Karnataka, have set up task forces/monitoring and 

review committees for two million housing programme in their States.  These Committees have been given 

three months time to submit their reports/suggestions. 

3.29 The Committee observe  that the Ministry reviews the performance of the housing programme 

regularly through state-wise monthly  progress reports and site visits by Senior Officers and by holding 

meetings. These meetings are held at the level of Secretary and Minister to ensure that the housing programmes 

make a steady progress.  They further observe that a 2-day Conference of State Housing Ministers and 

Secretaries  was held on 26th 27th June , 2000.  As a result of the shortcomings observed in the said All India 

Review, it was decided that task forces/monitoring and review committees be set up at State level to look into the 

various problems faced in the effective implementation of the Two Million Housing programme.  So far 11 

States have set up task forces. The Committee, therefore, desire  that task force be set up in the remaining States 

at the earliest to ensure steady progress and timely remedial action  is taken by implementing  agencies to rectify 

the discrepancies  observed. 



CHAPTER  IV 

Mid Term Appraisal of Schemes in Ninth Plan 

 The findings of the Mid Term Appraisal by the Planning Commission in respect of the following 

few schemes/ programmes being implemented by the Department of Urban Employment and Poverty 

Alleviation are discussed in succeedings paragraphs:- 

(a) Urban Housing ; and 

(b) Role of HUDCO. 

(a) Urban Housing  

4.2 Keeping in view the objectives of the Housing and Habitat Policy and shortages in the housing 

and related infrastructure, the strategies adopted in the Ninth Plan were as below : 

(i) While housing needs of all segments will have to be met, the Plan would focus special attention on 

households at lower-end of the housing market and the public housing. The thrust is directed 

towards housing solution of priority groups whose needs otherwise may not get effectively met by 

market driven forces; 

(ii) Government will, as a facilitator, create an environment in which access to all the requisite inputs 

will be in time, in adequate quantum and of appropriate quality and standards; 

(iii) There will be provision for more direct intervention by the Government in the case of lower 

segments of the housing market and selected disadvantaged groups; 

 

(iv) A package of incentives and concessions to attract private sector would be introduced to shoulder 

the task of housing for the poor; and 

(v) Land market reforms will be undertaken through legal, planning and fiscal provisions. 



4.3 When asked what steps the Ministry have taken to get each of the above strategies implemented 

during the Ninth Plan so far, the Ministry stated in a detailed note as under:- 

“The housing problems of the weaker section / low income  group have been receiving 

attention of the Government. HUDCO, the  techno-financing agency under the Ministry, has been 

given the mandate for allocating a minimum of 55% of its housing  loans for EWS and LIG 

housing. Pursuant to the introduction of the 2 million housing programme, HUDCO’s allocations  

for this category has gone upto 86%. Government has also provided various fiscal concessions for 

the housing sector through successive budgets. Further, Government has also provided various 

concessions in excise duty and custom duty.  This will stimulate increased production of cost 

effective building materials and components based on utilisation of agro/industrial waste, natural  

wood substitutes   and other cost effective technology.  The thrust given to the housing 

cooperative sector has resulted in increased output in the housing stock.   Amendment of the 

Urban Land (Ceiling and Regulation) Act has resulted in elimination of constraints in the supply 

of land. All these have contributed to an increase in demand for housing which is evident from the 

growth rate in the disbursement of housing finance by lending institutions.” 

4.4 Asked further if the Ministry have ever reviewed/evaluated the impact of the action taken on the 

fulfillment of the objectives of these strategies, the Ministry replied as follows:- 

“Although no such evaluation has been made specifically in respect of the strategies 

mentioned  above, periodical review of urban housing and problem areas for remedial action was  

done at the level of Finance Secretary  on 27.11.2000.” 

4.5 The Committee find that Planning  Commission  had carried out a mid term appraisal of 

some of the schemes being implemented by the Department. The Mid term appraisal in respect of the 

Urban Housing programmes related to the strategies adopted during the Ninth Plan in the light of 

the    Housing     and Habitat     Policy,   shortages   in    housing   and    related     infrastructure.    To 

get the   adopted    strategies   implemented, the    Government     through    HUDCO    is  allocating a  



minimum of 55% of housing loans for EWS/LIG housing.  This has further increased to 86% after 

the Two Million Housing Programme was taken up  by Government.  They,  however, regret to note 

that the Ministry has not specifically reviewed the outcome of the steps initiated in respect of the 

strategies adopted during the Ninth Plan.  Further, it is observed that a review was done at the level 

of Finance Secretary on 27.11.2000 in respect of Urban Housing and the problem areas therein.  The 

Committee expect that by now the Government might have taken suitable measures to deal with the 

problem areas identified during the above review. They desire to be apprised of the action taken in 

this regard. 

(b) Role of HUDCO 

4.6 HUDCO over the last few Plan periods has contributed to the housing stock.  However, an 

analysis of the data available would show emergence of regional imbalances. A large number of States are 

unable to access funds from HUDCO. It is also observed that there is gap between target and sanctions, 

sanctions and release, release and utilisation as also utilisation and recovery of loans. 

4.7 Asked what steps are contemplated by the Government to correct the aforesaid regional 

imbalances that have crept in over the years in relation to role of HUDCO in implementation of housing 

programmes, the Ministry in a detailed reply stated : 

“HUDCO as far as possible tries to allocate its funds equitably amongst different States/ 

UTs. 

Before the year 1995-96, HUDCO allocated its housing funds to different States/ UTs on 

the basis of population and geographical area in order to achieve regional balance in distribution 

of HUDCO funds.  Over the years significant difference between allocation made for different 

States and actual sanction achieved was noticed at the end of the financial years which 

necessitated large scale diversion of allocation to some States towards the later part of the year. 

This resulted in the massive sanctions and releases only towards the fag end of the financial year 

resulting in low off take of schemes during the year and thus affecting overall physical and 

financial performance. 

 



In order to remove this anomaly HUDCO decided to distribute the allocation amongst the 

States based on demand driven approach.   Under this approach, 50% of the annual allocation 

distributed is based on area and population and for distribution of balance 50% allocation, the 

demands of State Governments are taken into account. If the State Government indicates demand 

more than its 50% allocation for the State, upto to 100% allocation is given based on area and 

population criteria.  Thus, regional balance as well as demand of the States is kept in view while 

deciding the allocation. 

It is noticed that there is a huge variation in the  allocation demanded by different States.  

Actual demand for housing depends upon the following :- 

1. State Government support in the form of guarantee, provision of subsidy / 
budgetary allocation for repayment (in the case of weaker section housing 
programme) etc. 

 
2. Delivery mechanism – availability of  specialised institutions like Housing 

Boards, Development Authority etc. with a specific mandate to deal with 
housing schemes benefiting the economically weaker section, low income group 
and other sections. 

 
 
3. Economic capacity of the State – affordability of the people and their 

willingness to pay towards housing.” 
 

4.8 When asked further, the steps that are being taken / have been taken to remove the bottlenecks for 

promotion of balanced housing activities in States, the Ministry stated in a note as under:- 

“Number of steps as indicated below have to be taken  by the State 

Governments. 

1. The State Governments should formulate clear-cut programmes for weaker 

section housing and low income housing in both urban and rural areas. 

2. State Governments should support the housing programmes taken up by the 

housing agencies by way of extending Government approval, guarantee and 

budgetary provision for implementation of the Scheme. 

3. Specialised institutions with a specific mandate to deal with housing schemes 

benefiting the economically weaker section, low income group and other section 

of the society should be  established.” 



4.9 With regard to the manner in which Government propose to bridge the gap between targets and 

sanctions, sanction and release, release and utilisation and utilisation and recovery of loans by HUDCO in 

respect of housing programmes, the Ministry stated:-  

“Every year HUDCO achieves the target fixed for the housing loan sanction.  Hence, 

there is no gap between targets and sanctions at all India level. In order to  bridge the State-wise 

gap between targets and sanction, the above indicated  measures have to be taken up by the State 

Governments. 

Out of  the total loan sanctioned for housing schemes, nearly 81% of the loan has been 

released.” 

4.10 The Committee note that as a part of the Mid Term Appraisal by Planning Commission, the 

role of HUDCO in contributing to housing stock was reviewed.  They are concerned to note that the 

analysis of available data revealed the emergence of regional imbalances, inability of a large number 

of States to access available low cost funds from HUDCO.  Furthermore, a gap between targets and 

sanctions, sanctions and releases, releases and utilisation of funds as also utilisation and recovery of 

loans was observed. The Government reportedly has taken certain measures to check/correct the 

regional imbalances by adopting a mixed criterion of population and geographical area on one hand 

and the demands of State Governments on the other.  Besides, they further note that certain other 

measures like formulation of clear cut programmes for weaker section housing in urban areas and 

State Government’s support for housing programmes by extension of Government guarantees and 

budgetary support etc. are required to be taken by the State Governments to remove the bottlenecks 

for promotion of balanced housing activities in the States.  The Committee, therefore, desire that 

Government should not remain content with these, but keep a strict vigil on all fronts to oversee that 

HUDCO fulfils its mandate of housing the vulnerable sections of the society adequately.   

 

NEW DELHI;                ANANT GANGARAM GEETE         
19  April, 2001       Chairman, 
29 Chaitra, 1923 (Saka)                                  Standing Committee on Urban  

                                                                               and Rural Development. 























 

















































































 



APPENDIX- XXII 
Statement  of recommendations/ observations 

 

Sl. No.  Para     Recommendations/observation 

1.              2.   3. 

 

1. 1.22  A close scrutiny of the allocations made in Demands for Grants of  
the Department of Urban Employment and Poverty Alleviation 
reveals that as compared to an allocation of Rs.399.01 crore in BE 
2000-01, the outlay at Rs.397.27 crore shows an overall cut of 
Rs.1.74 crore.  While the plan and non-plan outlay (Revenue 
section) at Rs.206 crore and Rs.7.27 crore in BE 2001-02 shows a 
reduction of 8.24%, and 23.55% respectively, the Plan outlay 
(Capital section) at Rs.174 crore in BE 2001-02 shows an increase 
of 12.26% and the non-plan outlay at Rs.10 crore shows no change 
over the BE figures of 2000-01. The  Committee further, note that 
though the outlay for the major schemes of SJSRY at Rs.168 crore 
for BE 2001-02 shows no change vis-à-vis the outlay in BE 2000-
01, they are deeply constrained to note that expenditure figures 
upto February, 2001 in respect of SJSRY at Rs.33.53 crore out of a 
reduced RE 2000-01 of Rs.95.03 crore do not portray a healthy 
picture of the state of implementation of a major programme being 
implemented by the Department. 

 
2. 1.23  The Committee, however, observe with regret that reduction of  

outlay at RE stage on plan side to an extent of Rs.73 crore in 
respect of SJSRY alone is the major reason for slashing of RE 
2000-01 figures which again according to the Ministry is attributed 
to comparatively slow progress of implementation of the Yojana 
and the indifferent attitude of bankers.  On the other hand, the 
expenditure figures as at the end of February, 2001 in respect of 
SJSRY at Rs.33.53 crore out of a reduced RE of Rs.95.03 crore 
present quite an alarming scenario.  The acceptance by the 
Ministry that until the RE stage i.e. end November, 2000, the 
expenditure incurred had not been commensurate with the 
provision made in BE 2000-01 speaks volumes about the state of 
affairs in the Department.  The Committee, therefore, are of the 
considered view that steps need to be taken urgently to arrest this 
trend of lower utilisation also avoid the ignominy of getting the 
allocations slashed drastically by the Ministry of Finance at RE 
stage which also would have a negative impact on the 
implementation of various schemes by the Ministry. They also  
desire that urgent steps be taken to speed up implementation of 
SJSRY.  



3. 1.24  The Committee further, observe that a new provision of  
earmarking 10% of overall plan allocations amounting to Rs.38 
crore for North Eastern regions and Sikkim in the nature of 
lumpsum non-lapsable amount was started with BE 2000-01.  
However, they regret to find that for RE 2000-01 a ‘NIL’ provision 
has been shown on the plea that requirement of funds was not 
envisaged at RE stage.  Again, for BE 2001-02, this allocation was 
split into two and a provision of Rs.19 crore each was made under 
two heads of account both in the Revenue and Capital sections.  
The Committee are dismayed  to find that this was done to 
circumvent the rules which prevent re-appropriation of funds from 
Revenue to Capital and vice-versa and also that this could be 
utilised/re-appropriated to meet additional requirement for other 
schemes etc.  The Committee view this matter very seriously since 
as on date, there are no separate projects on hand where this 
allocation could be spent in the North Eastern region and Sikkim.   
The Committee also feel that it would be better to do away with 
such frivolous items of expenditure which might result in  wasteful 
expenditure or duplication as the Ministry themselves have stated 
that this provision could also be spent under the existing schemes 
like SJSRY. The Committee recommend that the amount 
earmarked for North Eastern States and Sikkim should be allocated 
State-wise between all North Eastern States and Sikkim separately 
instead of bulk allocation which does not present a clear picture in 
this respect. They, therefore, also recommend that the Ministry 
should earnestly explore possibilities of formulating some 
scheme(s) for North Eastern region separately so that some 
development takes place in this hitherto neglected region and it is 
brought at par with the national mainstream. The Committee would 
like to be apprised of the steps taken in this regard.  

 
4. 2.20  The Committee note that  SJSRY is a major scheme being  

implemented by the Ministry in a revised format w.e.f. 1.12.1997 
in all States/UTs.  They, however, regret to note that the 
implementation  of the Yojana has not gained the desired 
momentum and is plagued with problems like decreasing 
allocation of fund at BE stage and the inability of the Ministry to 
fully utilise the amount provided in successive budgets to name a 
few.  It is further observed that out of Rs.725 crore allocated 
during 1997-98 to 2000-2001, the actual expenditure was 
Rs.493.45 crore only (till 28 February, 2001). The Ministry stated 
that decreasing allocations are due to the States having huge 
unspent balances, which are hovering in the region of around 
Rs.500 crore during the last three years.  Further, as against the 
release of Rs.375.87 crore by the Centre, the States have released 
only Rs.143.51 crore towards their share as on 28.2.2001.  The 



Ministry also stated that low level of releases of  funds could also 
be attributed to instructions of Ministry of Finance to link future 
releases with furnishing of UCs for past releases.  The Committee 
are dismayed to find that inspite of all the above negative aspects, 
the Government assessed the utilisation of funds under the Yojana 
to be satisfactory. The Committee recommend that steps be taken 
to reduce the level of unspent balances with States at the earliest so 
that financial performance under the Yojana does not look gloomy. 

 
5. 2.21  The Committee also note that under certain components of  

the Yojana, the involvement of the Banks and their participation in 
the implementation of the Yojana has still remained non-
cooperative and negative.  The Ministry have again attributed this 
attitude of Bankers to their huge non-performing assets. The 
Committee note that a number of meetings have been held by the 
Ministry with representatives of Banks and RBI etc.,  at the level 
of Secretaries and  Minister. According to the Ministry, these 
steps, it is hoped  would help in improving the matters.  The 
Committee feel that urgent steps need to be taken to reform the 
attitude of Bankers to make the Yojana successful as desired by 
them in their 23rd Report (12th Lok Sabha) and 9th Report (13th Lok 
Sabha) on Demands for Grants 1999-2000 and 2000-2001 of this 
Department.  The Committee desire to be apprised of the action 
taken in the matter at the earliest. 

 
6. 2.32  The Committee note that under SJSRY, the physical  targets  have  

been left to be decided by the States in accordance with the 
guidelines of the Yojana as also the results of beneficiary surveys 
to be conducted  which are the initial steps towards implementing  
the Yojana successfully. However, it is  disconcerting to observe 
that even after four years of implementation of the Yojana (from 
1997-98 to 2000-2001), the first step i.e. house to house surveys is 
yet to be completed in all States. The notable exception has been 
the State of Bihar where out of 170 towns, the survey has been  
carried out in only 12 towns. Overall, in 216 towns this process 
remains  to be completed. 

 
7. 2.33  Further, what is more intriguing to observe here is that since  

September, 1999, the Government of Bihar is not furnishing the 
progress reports to the Central Government with regard to the 
achievements made under the Yojana.  Despite this, the Central 
Government had released funds to the extent of Rs. 1693.94 lakh 
till 1999-2000 to Bihar.  An Amount of Rs.6230.99 lakh remains 
unspent with Bihar.  The Committee  also observe from the details 
of  State-wise progress made under the Yojana that only a handful 
of States are doing it commendably while the rest are lagging far 



behind in the implementation of the Yojana.  They, therefore, 
recommend that the Government should take necessary steps to see 
that the States performing not so well are encouraged to improve 
and also  to see that physical progress is in consonance with the 
funds made available to States.  
They desire to  be apprised of the steps taken in this regard. As 
regards the State of Bihar, the Committee note that funds are not 
being released to them owing to non furnishing of UCs and 
progress reports.   They desire that Government should  persuade 
Bihar Government to furnish progress reports so that funds start 
flowing in and implementation of the Yojana is not adversely 
affected. 

 
8. 2.45  The progress made under the Yojana is monitored through 

quarterly progress reports and periodical review meetings at the 
level of Secretary and Minister. Based on suggestions made by 
States viz enhancement of percentage of subsidy under USEP, 
increasing the training cost etc., the Ministry intended to modify 
the guidelines of the Yojana to  improve the performance. A core 
group was also set up in December, 1999 to review the guidelines. 
However, the Planning Commission had some reservations in this 
matter on the ground that the Yojana had not been assessed for a 
sufficient period.  The Committee further note that due to 
persistent demand of the implementing States and on the basis of 
suggestions made by them from time to time, it was decided to 
take up again the matter regarding modifications with the Planning 
Commission whose comments are still awaited. The Committee 
also note that a draft Cabinet note was prepared and circulated to 
concerned Ministries and Planning Commission for comments 
which have since been received.  The Committee, therefore, 
recommend that no further time be lost in reviewing the guidelines 
of the Yojana so that the intended objectives of the Yojana are 
fully met. They further desire that the modification in the 
guidelines be made within three months of the presentation of this 
report.  They would like to be informed of the action taken in this 
regard. 

 
9. 2.48  The Committee observe that the evaluation study of the Yojana  

was conducted in respect of the States of Andhra Pradesh, 
Karnataka, Madhya Pradesh and West Bengal by the Indian 
Institution of Public Administration (IIPA). Empanelment of 
research agencies for conducting evaluation studies under the 
Yojana in the States of Assam, Rajastahan, Maharashtra and U.P. 
is under process. The Report of IIPA which was expected in 
February, 2001 is still awaited.  The Committee recommend that 
the IIPA should be requested to expedite its report and 



suggestions/recommendations made therein may be kept in view 
while the guidelines of the Yojana are modified by the Ministry. 
They also recommend that empanelment of research agencies for 
evaluation study in respect of four other States may also be 
completed at the earliest. 

 
10. 2.55  The Committee are perturbed to note that C&AG’s draft review  

report points out certain shortcomings in the implementation of the 
Yojana namely diversion of substantial funds to other schemes, 
parking of funds in personal ledgers accounts, as also short 
releases to executing agencies by States.  An amount of 
Rs.3582.86 lakh was diverted, Rs.9473.07 lakh was parked in 
personal ledger accounts and Rs.6004.62 lakh has been short 
released by States.  The findings contained in C&AGs Report 
reveal that all is not well with the manner in which the Yojana is 
being implemented by the States and has also exposed gaping 
holes in the system of monitoring of the Yojana.  Diversion of 
funds meant for a particular purpose cannot be viewed lightly 
though the Ministry has tried to condone it as a procedural error.  
This is a very serious matter and needs to be probed.  The 
Committee would like to hear from the Ministry about the steps 
taken to obviate the recurrence of such lapses.  The Committee 
desire that the defaulting States who have not yet furnished 
comments on draft review report of C&AG be directed to furnish 
their replies within a specified period and the Government should 
not be contended only with reminding the States.  The Committee 
recommend that all these shortcomings be kept in view while the 
scheme’s guidelines are modified by the Government.  They desire 
to be informed of the action taken in this regard. 

 
11. 2.66  The Committee note that the Night Shelter Scheme is a demand  

driven scheme and no targets are fixed for implementation of the 
scheme. The Committee cannot easily  reconcile to the  pleas of 
the Ministry that the scheme being demand  driven,  no targets are 
being fixed.  The plea is not tenable since it is absolutely necessary 
to have a target for achieving as well as for assessment of 
implementation of schemes. 

 
12. 2.67  The  Committee, however, find that a very meagre amount of  

Rs.2.82 crore was provided against an 8th Plan outlay of Rs. 6.5 
crore and during the Ninth Plan,  Rs.6.40 crore was provided till 
2000-2001 against Ninth Plan outlay of Rs.1 crore only. For 2001-
2002,  Rs.4.56  crore has been provided.  Against a subsidy 
component of Rs.40.41 crore, only Rs.11.80 crore has been 
released to HUDCO leaving a gap of Rs.28.62crore.  While it is 
heartening to note that NGOs are being involved in the 



maintenance of Night Shelters, the Committee recommend that 
outlay for the scheme should be substantially increased to enable 
the timely completion of the projects on hand as well as to bridge 
the yawning gap in the subsidy component. This is all the more 
essential when the abject conditions of life of the absolutely shelter 
less and pavement  dwellers in the burgeoning metropolises are 
kept in view. 

 
13. 2.71  The progress of the Night Shelter Scheme is monitored by the  

Ministry through  periodic State-wise reports.  The Ministry stated 
that for ensuring better performance, the scheme guidelines are 
being revised in consultation with the Planning Commission.  It is 
also observed  that the proposed revised guidelines seek to enhance 
the subsidy levels in both the night shelter and sanitation 
components from Rs.1000/- to Rs.2000/-  and Rs.350 to Rs.1000 
per user limited to 25 users  per seat,  respectively.  The 
Committee hope when finalised, these features would definitely 
make the Scheme more attractive. The Committee desire that the 
draft modified  guidelines which were circulated to concerned 
Ministries/ Departments for comments be finalised within three 
months of the presentation of this Report. 

 
14. 2.83  The Committee observe that the Department  of UEPA is  

monitoring the implementation of the NSDP which came into force 
in 1996,  seeking  to provide additional central assistance to States 
for development of urban  slums. They in their 3rd and 23rd Reports 
(12th Lok Sabha) and 9th Report (13th Lok Sabha) have repeatedly 
expressed their displeasure and highlighted the lack of  a 
coordinated approach by the Government with regard to the 
complex arrangement of  implementation, funding and monitoring 
of this programme by different Ministries/Departments. They are 
very unhappy that the Government have taken their 
recommendations very lightly.  The Committee further note that 
this Department is expected to monitor the implementation of a 
programme over whose finances it has no control.   

 
15. 2.84  They further note that upto 30.3.2001, out of a total Rs.1680.90  

crore ACA allocated, a sum of Rs.803.93 crore has been utilised 
and Rs.704.87 crore remained unspent (47%). The coverage 
reported so far extends to 1987 towns covering 48,406 slum 
pockets benefiting a population of 2.82 crore out of an estimated 
total slum population of 46.3 million.  When viewed in the context 
of the above, the Committee cannot but conclude that the per 
capita per annum benefit accruing does not exceed Rs.60.  Further, 
they feel that the estimates of slum population of the country needs 
to be reassessed in a more realistic manner keeping in view the 



latest available census figures.  In view of the above, they desire 
that the present level of funding needs to be enhanced.  They also 
urge that the Government should ensure that the funds allocated 
are utilised fully by States and recommend that the level of the 
unspent balances with States are reduced at the earliest and 
concerted steps are taken to improve performance under NSDP. 

 
16. 2.87  The Committee note that in response to their recommendation  

[para 2.49 of 9th Report (13th Lok Sabha)] on Demands for Grants 
2000-2001, the Ministry stated in their action taken notes that it 
requested the Planning Commission to convene a meeting of 
Senior Level Officers of this Ministry and Ministry of Finance to 
sort out the matter arising out of the recommendation of the 
Committee. However, they find that the Planning Commission in a 
letter dated 5.6.2000 informed that the matter raised in the letter of 
Department of UEPA dated 8.5.2000 regarding the continuance of 
ACA and the reluctance to launch new centrally sponsored scheme 
were already discussed in the meeting held on 8.2.2000.  The 
Committee are highly distressed to observe that this matter was not  
placed before  them while action taken notes on 9th Report were 
furnished in July, 2000 to the Committee.  They deplore this casual 
approach of the Government in furnishing replies to their 
recommendations.  They desire that the matter may be looked into 
and the Committee may be apprised of the action taken. 

 
17. 2.95  The monitoring of NSDP is done by the Department of UEPA by  

seeking information in MIS proforma from all States/UTs on a 
quarterly basis.  To make monitoring more effective, funds are 
released to States furnishing UCs. Besides, review meetings are 
also held at the level of Minister and Secretary of the Department. 
The Committee note that the slum development is hindered by the 
problems of security of tenure of the slum dwellers, lack of civic 
amenities like water supply, sanitation etc. and also the inability of 
municipalities in providing these civic amenities in the slums. The 
Committee further note that to mitigate the situation arising out of 
the problems of slums and solve the complexity of the present 
programme, the Ministry decided to place a draft cabinet note for 
making the NSDP a Centrally Sponsored programme with 100% 
grant  and giving full control of the programme to the Ministry. 
The Committee, therefore, recommend that a firm and final 
decision regarding converting NSDP into a Centrally Sponsored 
Scheme with provision of disbursement of funds to SUDAs 
directly be  earnestly considered by the Government  at the earliest 
to make NSDP a successful programme in ameliorating the 
sufferings of a vast majority of urban poor residing in slums of  
major cities/towns of the country. 



18. 3.6  The Committee observe that though housing is a State subject, the  
Union Government is responsible for formulation of broad policy 
framework for housing sector and monitor the effective 
implementation of social housing schemes for Economically 
Weaker Section (EWS) of the society.  It is observed that under the 
new Housing and Habitat Policy, 1998 a programme facilitating 
construction of 2 million additional dwelling units was launched. 
HUDCO was entrusted with the task of enabling construction of 4 
lakh additional DUs every year in urban areas. Towards this end, 
HUDCO sanctioned 12,10,132 DUs out of which only 1,90, 629 
DUs have been completed and 5,84,460 DUs are in progress 
(cumulatively) upto 28.2.2001. However, there is no mention of 
the status of the remaining DUs sanctioned by HUDCO. Similar is 
the situation in respect of the performance of other sectors under 
this programme.  From the State-wise details of the physical 
progress in respect of housing projects, it is seen that while certain 
States are performing commendably, others are not making much 
headway.  The Committee feel that though certain fiscal incentives 
and legal measures to pep up the performance have been taken by 
the Government, they have not yielded the desired results.  The 
assertion by the Ministry that it was satisfied with the performance 
under the Two Million Housing programme, is therefore,   not 
tenable when viewed in the context of the abysmal progress made 
by HUDCO.  The Committee desire that necessary steps be taken 
to persuade States to take up construction of the remaining DUs so 
that the targets are met completely.  They desire to be apprised of 
the action taken in this regard. 

 
19. 3.12  The Committee observe that to enable HUDCO attain the target of  

facilitating construction of its share of additional DUs under the 
Two Million Housing Programme, the Government is providing 
Equity support to HUDCO for Housing and a sum of Rs.605 crore 
has been allocated during the period 1997-98 to 2001-2002. 
HUDCO on its part has sanctioned a total of 12871 housing 
projects involving a loan component of Rs.19074 crore.  They 
hope that with the equity support from Government, HUDCO 
should take steps to attain the targets in a time bound manner as till 
now only 1,90,629 DUs have been completed and 5,84,460 DUs 
are in progress. They desire to be informed of the progress made in 
this direction. 

 
20. 3.25    The Committee note that HUDCO is the only facilitator on behalf  

of the Government to implement the housing programmes for 
EWS/LIG sections of the society both under the normal and the 
additional two million housing programme.  The Ministry has been 
making a provision BE of Rs.5 crore from 1998-99 to enable 



HUDCO to meet the interest differential of the cost of borrowing 
funds vis-à-vis its lending cost, after the launch of the additional 
Two Million Housing programme.  However, the utilisation has 
been ‘NIL’ in this regard due to opposition of the Ministry of 
Finance and that funds could be utilised only with the approval of 
the Cabinet.  According to the Ministry, HUDCO is incurring a 
loss of around Rs.43 crore annually on account of the Two Million 
Housing programme alone as HUDCO has not been given any 
additional support on this account.  They further note the 
submission of the representative of HUDCO during evidence that 
at this rate, the cumulative losses of HUDCO over a 15 year period 
could touch about Rs.1500 crore making this public sector 
organisation sick.  They pleaded that unless subsidy of a high order 
is given to HUDCO, the scheme would become unviable in the 
long run.   

 
21. 3.26  The Committee, further observe that the Ministry had been making   

provision on this account but HUDCO is not getting any funds 
towards interest subsidy and a cumbersome procedure of Cabinet 
approval is involved.  Besides, it is  observed that the loses of 
HUDCO are mounting with a likelihood that this public sector unit 
could become sick and the Two Million Housing Programme 
become unviable in the long run.  In view of the above and in the 
event the proposal of subsidy not finding favour with the 
Government  owing to  its state of finances, the Committee 
recommend that the Government should explore the possibility of 
issuing tax-free bonds etc.  to mop up funds for HUDCO to finance 
the housing programmes especially the Two Million Housing 
programme being implemented by HUDCO.  They desire to be 
informed of the steps taken in this direction. 

 
22. 3.29  The Committee observe  that the Ministry reviews the performance  

of the housing programme regularly through state-wise monthly  
progress reports and site visits by Senior Officers and by holding 
meetings. These meetings are held at the level of Secretary and 
Minister to ensure that the housing programmes make a steady 
progress.  They further observe that a 2-day Conference of State 
Housing Ministers and Secretaries  was held on 26th 27th June , 
2000.  As a result of the shortcomings observed in the said All 
India Review, it was decided that task forces/monitoring and 
review committees be set up at State level to look into the various 
problems faced in the effective implementation of the Two Million 
Housing programme.  So far 11 States have set up task forces. The 
Committee, therefore, desire  that task force be set up in the 
remaining States at the earliest to ensure steady progress and 



timely remedial action  is taken by implementing  agencies to 
rectify the discrepancies  observed. 

 
23. 4.5  The Committee find that Planning Commission had carried out a  

mid term appraisal of some of the schemes being implemented by 
the Department. The Mid term appraisal in respect of the Urban 
Housing programmes related to the strategies adopted during the 
Ninth Plan in the light of the Housing and Habitat Policy, 
shortages in housing and  related infrastructure.  To get the adopted 
strategies implemented, the Government through HUDCO is 
allocating a minimum of 55% of housing loans for EWS/LIG 
housing.  This has further increased to 86% after the Two Million 
Housing Programme was taken up  by Government.  They,  
however, regret to note that the Ministry has not specifically 
reviewed the outcome of the steps initiated in respect of the 
strategies adopted during the Ninth Plan.  Further, it is observed 
that a review was done at the level of Finance Secretary on 
27.11.2000 in respect of Urban Housing and the problem areas 
therein.  The Committee expect that by now the Government might 
have taken suitable measures to deal with the problem areas 
identified during the above review. They desire to be apprised of 
the action taken in this regard. 

 
24. 4.10  The Committee note that as a part of the Mid Term Appraisal by  

Planning Commission, the role of HUDCO in contributing to 
housing stock was reviewed.  They are concerned to note that the 
analysis of available data revealed the emergence of regional 
imbalances, inability of a large number of States to access 
available low cost funds from HUDCO.  Furthermore, a gap 
between targets and sanctions, sanctions and releases, releases and 
utilisation of funds as also utilisation and recovery of loans was 
observed. The Government reportedly has taken certain measures 
to check/correct the regional imbalances by adopting a mixed 
criterion of population and geographical area on one hand and the 
demands of State Governments on the other.  Besides, they further 
note that certain other measures like formulation of clear cut 
programmes for weaker section housing in urban areas and State 
Government’s support for housing programmes by extension of 
Government guarantees and budgetary support etc. are required to 
be taken by the State Governments to remove the bottlenecks for 
promotion of balanced housing activities in the States.  The 
Committee, therefore, desire that Government should not remain 
content with these, but keep a strict vigil on all fronts to oversee 
that HUDCO fulfils its mandate of housing the vulnerable sections 
of the society adequately.   


